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COUNTER AFFIDAVIT FILED ON BEHALF OF 4" RESPONDENT.

I, Shunchonngam Jatak Chiru, S/o. Thiru.Raja Daneiwan, aged about 51
years, having office at the office of Transport Commissioner, Guindy,
Chennai-32 do hereby solemnly affirm and sincerely state as below:-

1. The Hon'ble National Green Tribunal, Southern Zone Chennai on
24.01.2025 on its own motion has filed this SUO MOTU based on news
item in The Times of India dated 24.03.2024, under the caption "
Sewage discharged into Cooum from Mogappair bridge in
broad daylight”

2 The Hon'ble National Green Tribunal, Southermn Zone Chennai in its order
dated 10.12.2024, directed the learned counsel appearing for the State
of Tamil Nadu to get appropriate instruction from the Transport
Commissioner regarding the action taken in pursuant to the
communication issued by the Tamil Nadu Pollution Control Board to
direct the concerned Regional Transport Officer (RTO) to cancel the
Registration Certification of the tanker lorry with Registration No.TN
28 AE 9245 as per the Motor Vehicles Act, 1988 for discharging the
sewage collected from the nearby habitations into the Cooum River.
Additionally, they have also directed to give wide publicity about the
cancellation of the Registration certificate of tanker lorry in the daily
newsPapers through the which would curtail such illegal discharge of
sewages in future ,under Section 33 A of the Water (Prevention and
Control of Pollution) Act, 1974,

3 Based on the above instructions, the following action taken report is
submitted.

4, The Regional Transport officer, Chennai (North West) has stated that,
as per directions issued to cancel the Registration Certificate of
sewage tanker lorry Regn.No.TN28 AE 9246 owned by Thiru.
Tamilazhagan for having disposed the Bore well slurry into the cooum
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river form Mogappaire bridge on 23.03.2024 at 11.30 A.M., had
issued a show cause notice to the owner of the said vehicle which
returned as unserved with the reason “addressee not available in the
address” and the owner found to be ceased to reside in that address.
A copy of show cause notice issued to the owner of the vehicle and
copy of return acknowledgement are enclosed herewith.(Encl-1)

According to this, Regional Transport officer, Chennai (North West)
had cancelled the Registration Certificate as well as Permit of
the above said sewage tanker lorry Regn.No.TN28 AE 9246 by his
proceedings Dated 13.01.2025 and entries were made in the
registers and in the centralized vahan portal as the Registration
Certificate as well as Permit of the Vehicle is deemed to be cancelled
and this entry will not allow any further transactions including permit
to this vehicle, in future. A copy of the Regional Transport officer,
Chennai (North West) proceedings is enclosed herewith.(Encl-2)

The Regional Transport Officer, Chennai (North West) in his letter
dated.22.01.2025 stated that the whereabouts of the said vehicle
was reported to be not known by the Motor Vehicles Inspector Gr.I,
Regional Transport Office, Chennai (North West). Also communicated
to all Regional Transport Officers, Unit offices and Check posts in
Tamil Nadu about the Cancellation of Registration Certificate as well
as Permit of the above said Vehicle and requested to give suitable
instructions to the Motor Vehicles Inspectors at their control including
Enforcement wing to monitor the movement of the sewage tanker
lorry with Registration No.TN 28 AE 9245 during vehicle checks and
to impound the same if it is found and expedite the check report to
his office so as to collect the non-payment of tax and penalty ,which
is calculated to a tune of Rs.96,155/-. The copy of the above said
letter is enclosed herewith.
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Regional Transport officer, Chennai (North West) had given wide
publicity in Daily News Papers about the cancellation of
Registration Certificate as well as Permit of the above said sewage
tanker lorry Regn.No.TN28 AE 9246 to make awareness to curtail
such illegal discharge of sewages by lorries in future. A copy of
report on action taken by Regional Transport officer, Chennai (North
West) Dated 22.01.2025 along with News Paper clippings were
enclosed herewith.(Encl-4).

It is therefore prayed that this Hon’ble Tribunal may be pleased
to accept this action taken report on file and pass such further orders
which it deems fit to the case and thus render justice.

Signature: ety

Date: “. -

Principal Secretary/
Transport and
~ATION Road Safet Commissioner

suindy, Chennai - 32

I, Shunchonngam Jatak Chiru, S/o. Thiru.Raja Daneiwan, aged about 51 years,
presently discharging my duties as the Transport Commissioner/ Principal
Secretary, Guindy, Chennai-32 solemnly affirm that the contents of this
report are true tothe best of my knowledge based on the records and I have
not suppressed any facts.

Signature:

K ‘ M&il}ggecretary/

Transport and
Road Safety Commissioner
Guindy, Chennai - 32.
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Ahew OFFICE OF TH ONAL TRANSPORT OFFICE CHENNAI (NORTH WEST) CHENNAI -102. W
Cmof -
.No. 4 . g 1 27-11.2024. /
s Memo R.No.B1/54261/2024 Dated: 27 /C
%’)’"v'"?_ 5 SUB: Tamil Nadu Pollution Control Board - Complaints regarding disposal of Qf)\ / Y
AU WOt untreated Sewage/effluent into water bodies by private lorries - Direction
@ under section 33A of the Water (Preventing and control of Pollutxon) P

Act 1974 as amended - Direction issued — Regardmg

REF: 1.Tamil Nadu Pollution Control Board Proc. Proc )
No.T3/TNPCBIF. 05958!ComplaanSewageI2024 atecﬁm 10:2024° /]
2.Letter from the Principal Secretary / Transpo Gcmmlssmne{,; N of

Commissionerate of Transport and Road Safeyy, ;G uuﬁgg___,nna{« &)
R.N0.37216/HA1/2024, Dated:18.11.2024 Sma_anlo

ik ik

i In the reference 1* cited, the Tamil Nadu Pollution Control Board have stated that,
a complaint received regarding illegal disposal by unauthorized tanker lorries discharged Bore

well slurry into Cooum live at Moggappair bridge in broad daylight, location was inspected by

the officials of TNPCB on 30.08.2024 and, it was observed that cameras were installed by the
CMWSSB near the said location to monitor the illegal discharged of sewage into the water

e bodies in the location. On further investigation, it was observed that tanker lorry with
Reg.No.TN28BAE9246 owned by Thiru.Tamilazhagan has disposed the Bore well slurry into the
cooum river from Mogappair bridge on 23.03.2024 at 11.30 A.M.In this regard, the CMWSSB

has imposed a fine of Rs.25,000/- for the same on 26.03.2024.The Board has issued directions

to the Transport commissioner, Commissionerate of Transport & Road safety, Chennai-32 o

- direct Regional Transport Office to cancel the Registration Certificate, of tanker lorries in respect

of TN28AE9246 under Section 33A of the Water (Prevention and Control of Pollution) Act, 1974

In the reference 2™ cited, Transport Commissioner, Chennai-32 has directed to
take action to cancel the Registration Certificate Jf the Vehicle Number TN28BAES246 as per
Motor Vehicle Act for illegal discharge of raw sewage into water bodies.

Hence, the permit holder of the said vehicle is therefore called on to show cause as
to why the Registration Certificate may be Suspended / Cancelled under Motor Vehicle Act,
1988 for the above irregularities. The explanation of the vehicle owner shall be sent to this

office, within 10 days from the date of receipt of memo, failing which, action will be taken to
cancel the Registration Certificate and permit according to the law. \/

Registration Authority cum
- Secretary to Regional Transport Authority,
Chennai (Nerth West) Chennai -102.

T C Taen? lamhegam )

\/ﬁ:lru Tamagzhazhagan $lo. Munusani, y”\
No.4,Sri Lakshmi Nagar 3" Main Road, s
Nerkundram,Chennai-600107.

CopyTo

Motor Vehicle Inspector Gr-,
Regional Transport Office,
Chennai (North-West) - 102

Ve
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PROCEEDINGS OF THE REGISTERING AUTHORITY/REGIONAL TRANSPORT OFFICER,
CHENNAI (NORTH WEST), CHENNAI-102

Present: Thiru.D.A.Parvendan.

[)mgueg s
@ ‘{ Procs.No. 54261/B1/2024 Dated: 13.01.2025

Sub: Transport Department-Complaints regarding disposal of untreated
sewage/effluent into water bodies by private lorries-Direction under
section 33A of the Water (Prevention and Control of Pollution) Act
1974 as amended-Direction issued by TNPCB-Cancellation of

Registration certificate-orders issued.

Ref: 1. Letter from the Chairperson, Tamil Nadu Pollution Contol Board
PRO No.T3/F.05958/Complaint/Sewage/2024, Dated: 15.10.2024.

2. Principal Secretary/Transport Commissioner, Chennai-32 letter
R.N0.37213/HA1/2024, dated: 18.11.2024 .

3. This office Show Cause Notice in R.N0.54216/B1/2024, dated:
27.11.2024 addressed of sewage tanker vehicle Regn.No.

TN28-AE-9246 returned unserved.

<<<000>>>
ORDER:-

In the reference 1st cited, directions have been issued by the Tamil Nadu
Pollution Control Board to cancel the Registration Certificate of sewage tanker lorry
Regn.No.TN28-AE-9246 as it was observed by the officials of the board that tanker lorry
with Regn.No. TN28-AE-9246 owned by Thiru. Tamilazhagan has disposed the Bore well
slurry into the Cooum river from Mogappaire bridge on 23.03.2024 at 11.30 A.M .

A show cause notice to the owner of the said vehicle was issued calling for his
explanation as to why the \vehicle’'s Registration Certificate/ Permit be
suspended/cancelled under the provisons of Motor Vehicle Act 1988 vide the reference
3rd cited.
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The show cause notice has been returned unserved to the reason “addressee not
available in the address” and the owner found to be ceased to reside in that address. On
perusal of this office records it was found that the permit of the said vehicle has already
been cancelled with effect from 30.09.2022 for the default of Motor Vehicle tax as per
Tamil Nadu Motor Vehicle Taxation Act 1974. Based on that, entries were made in the
registers and in the centralized vahan portal as the Registration Certificate as well as
Permit is deemed to be cancelled due to misbehavior against the society. This entry will
not allow any further transactions including permit to this vehicle, in the future as per

the provisons of Motor Vehicle Act and Rules.

™
\
Registrering Authority/

Regional Transport Officer,
Chennai (North West),

~ Chennai-102.
4 &
A: %Xﬁ
ALY

To: \
1. Thiru.M.Tamilazhagan,

S/o Munusami,
No.4 Sri Lakshmi Nagar 3rd Main Road,

Nerkundram,
Chennai-600 107.

2. Regional Transport Office,
Namakal.

Copy to:
Motor Vehicle Inspector,Gr-I

0/o.Regional Transport Office,
Chennai (North West), Chennai-102.
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REGISTERED VEHICLE DETAILS

Registration No: TN2BAE9246

Back}
=]

Permit Surrender : Reason (Cancellation of Permit)

“NOILTO BE TRANSACTED

SR

"‘"4‘;?

Service from Owner

Please Enter Valid Mobile No because It is Used for Smding Essenual Information and Getting Feedback of the

Email ID
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REGISTERED VEHICLE DETAILS

Registration No: TN28BAE9246

in k.
PERMIT CANCELLED UND
ER 86/1 FOR THE Q.E.30.0
9.2022. PROC ISSUED IN
R.NO..B1/30530/2022 W.E.
F.30.09.2022

11-Jan-2025

PACHAIAMMAL V

RTO CHENNAI (NORTH W
EST), TN

PROC.NO.T3/TNPCBIF.05
958/COMPLAINT/SEWAG
E/2024 DT.15.10.2024 ISS
UED TO CANCELLE THE

RC OF THE VEHICLE NON
28AE9246 AND BLOCK AL
L THE FURTHER TRANSE
CTION DUE TO ILLEGAL D)
ISCHARGED OF SEWAGE
INTO THE WATER BODIE

S.AS PER TC ORDER SH

OW CAUSE ISSUED TO V
EHICLE OWNER IN R.NO.
B1/54261/2024 DT.27-11-20)
24

11-Jan-2025

ARUNKUMAR J

RTO CHENNAI (NORTH W
EST), TN

NP AUTHN DUE

11-Feb-2015

PAID

15-Dec-2015

CHENNAI (NORTH) RTO, T
N

AXLE WT DOT TO BE PAl
D FROM 7/18

10-Oct-2018

SELVAM S

CLEARED

SELVAM S

20-Feb-2019

POONAMALLEE RTO,TN

TC LETTER NO 37213/HA
1/2024 DATED18-11-2024
TC ORDER TO CANCELLE|
D THE RC

10-Jan-2025

ARUNKUMAR J

PERMIT CANCELLED TQ
UPDATE

PACHAIAMMAL V

11-Jan-2026

RTO CHENNAI (NORTH W
EST),TN

PERMIT CANCELLED UND)
ER 86/1 Q.E.30.09.2022 W.

10-Jan-2025

E.F. 30.09.2022

PACHAIAMMAL V

PERMIT CANCELLED DET
AIL TO UPDATE

PACHAIAMMAL V

11-Jan-2025

RTO CHENNAI (NORTH W
EST), TN
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TRANSPORT DEPARTMENT

From To ( By E'mail)
The Regional Transport Officer, All Regional Transport Officers/
Chennai (North West), Unit offices and Checkpost
(‘:hennai-GOO 102. in Tamilnadu.

R.No. 54261/B1/2024 Dated: 22.01.2025
Sir,

Sub: Transport Department-Complaints regarding disposal of untreated
sewage/effluent into water bodies by private lorries-Direction under
section 33A of the Water (Prevention and Control of Pollution) Act

Co mmwd 1974 as amended-Direction issued by TNPCB-Regarding.
C’q’hkmt Ref: 1. Letter from the Chairperson, Tamil Nadu Pollution Contol Board

PRO No.T3/F.05958/Complaint/Sewage/2024, Dated: 15.10.2024.

2. Principal Secretary/Transport Commissioner, Chennai-32 letter
R.N0.37213/HA1/2024, dated: 18.11.2024 .

3. This office Show Cause Notice in R.N0.54216/B1/2024, dated:
27.11.2024 addressed to the Owner of sewage tanker vehicle
Regn.No.TN28-AE-9246.

4. This office proceedings in R.N0.54216/B1/2024,
dated: 10.01.2025.

<<<000>>>

In the reference 1st and 2nd cited, directions had been issued to cancel the
Registration Certificate of sewage tanker lorry Regn.No.TN28-AE-9246 owned by Thiru.
M.Tamilazhagan for having disposed the Bore well slurry into the Cooum river from
Mogappaire bridge on 23.03.2024 at 11.30 A.M .

Accordingly a show cause notice to the owner of the said vehicle was sent in the
reference 3rd cited which returned unserved to the reason “addressee not available in
the address”. Hence, as per this office proceedings in the reference 4th cited, entries
were made in the registers and in the centralized vahan portal as the Registration
Certificate as well as Permit of the Vehicle is deemed to be cancelled and this entry will
not allow any further transactions including permit to this vehicle as per the provisons of
Motor Vehicle Act and Rules.
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The whereabouts of the said vehicle is reported to be not known vide the Report
dated:22 .01.2025 of the Motor Vehicle Inspector Gr.I., Chennai (North West).

Hence, it is requested that suitable instructions may please be issued to the Motor
Vehicle Inspectors at your control including Enforcement wings to monitor the movement
of the Sewage Tanker Vehicle No. TN28-AE-9246 during vehicle checks and to impound
the same if it is found and expedite the Check report to this office so as to collect the
non payment of tax, penalty, which ca!-ulated to a tune of Rs. 96,155/- as on date.

S

Regio ransport Officer,
Chennai (North West),

Chennai-102.
Copy To: %&‘}; %""

The Principal Secretary/
Transport Commissioner,
Transport and Road Safety
Commissionerate,
Guindy,Chennai-600032.
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TRANSPORT DEPARTMENT

To
The Regional Transport Officer, The Principal Secretary/
Chennai (North West), Transport Commissioner,
Chennai-600 102. Transport and Road Safety
’ Commissionerate,
Guindy, Chennai-600 032.
R.No. 54261/B1/2024 Dated: 22.01.2025
Sir,
Sub: Transport Department-Complaints regarding disposal of untreated
R sewage/effluent into water bodies by private lorries-Direction under
ettt v section 33A of the Water (Prevention and COntrol of Pollution) Act
5 1974 as amended-Direction issued by TNPCB-Action taken report
P“'bﬁ '} called for-reply furnishing of-regarding.
Q,QIPPT"K Ref: 1. Letter from the Chairperson, Tamil Nadu Pollution Contol Board

®

PRO No.T3/F.05958/Complaint/Sewage/2024, Dated: 15.10.2024.

2. Principal Secretary/Transport Commissioner, Chennai-32 letter
R.N0.37213/HA1/2024, dated: 18.11.2024 & 10.01.2025.

3. This office Show Cause Notice in R.N0.54216/B1/2024, dated:
27.11.2024 addressed to the Owner of sewage tanker vehicle
Regn.No.TN28-AE-9246.

4. This office proceedings in R.N0.54216/B1/2024,
dated: 13.01.2025.
5. This office letter in even number, dated: 13.01.2025

<<<000>>>

In continuation to this officer letter in the reference 5th cited,the newspaper
clippings published in tamil local daily newspapers viz. 1. Malai Murasu dated:
21.01.2025 and 2. Dhinamalar dated: 22.01.2025 regarding the action taken
against the erring sewage vehicle Regn No. TN28-AE-9246 for indulging in
disposing the borewel slurry into the Cooum river,Submitted for kind perysal.

Encl: As above. _)\;\(
Regi Tr%nsport Officer,
Chennai (North West),

Chennai-102.

P
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